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SOCIAL JUSTICE AND SPECIAL ASSISTANCE DEPARTMENT
Mantralaya, Madam Cama Marg, Hutatama Rajguru Chowk, Mumbai 400 032,
dated 12th September, 2025.
NOTIFICATION
MAHARASHTRA STATE COMMISSION FOR SCHEDULED CASTES AcT, 2025.

No. CBC-2017/C.R.69(Part-1)/MAVAK.— In exercise of the powers conferred by sub-section (2)
of section 1 of the Maharashtra State Commission For Scheduled Castes Act, 2025 (Mah.XXXVII, of
2025), the Government of Maharashtra hereby appoints the 12th September 2025 to be the date on
which the provisions of the said Act shall come into force.

By order and in the name of the Governor of Maharashtra,

Dr. HARSHADEEP KAMBLE,
Principal Secretary to Government.
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